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2. It is seen from the records that notice was issued to the 

appellant, upon communication from the then Counsel of intent to 

withdraw from the case, of adjournment of the hearing to 3rd February 

2025. Then, and subsequently on the adjourned date of 19th March 

2025, none has recorded appearance on behalf of appellant.  It would 

appear that the appellant is not interested in pursuing the appeal 

3. The appeal is, therefore, dismissed in default for non-

prosecution. 

(Dictated and Pronounced in Open Court) 

 

(AJAY SHARMA)  

Member (Judicial) 

(C J MATHEW)  

Member (Technical) 
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